FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PRANEET SOFTECH PRIVATE

LIMITED (under CIRP)

RELEVANT PARTICULARS
1. Name of corporate debtor Praneet Softech Private Limited
2. Date of incorporation of corporate debtor 29.04.2002

3. Authority under which corporate debtor is | RoC- Delhi
incorporated / registered
4, Corporate Identity No. / Limited Liability | U72900DL2002PTC115139
Identification No. of corporate debtor
5. Address of the registered office and principal | Registered Address:

office (if any) of corporate debtor S-384 Panchshila Park, Ground Floor, New
Delhi, South Delhi — 110017, Delhi

Business Address:

E-93, 3rd Floor, Greater Kailash Enclave-I, New
Delhi — 110048, Delhi

6. Insolvency commencement date in respect of | 18.12.2025

corporate debtor (Date of receipt of order by IRP:
24.12.2025)

7. Estimated date of closure of insolvency resolution | 22.06.2026
process

8. Name and registration number of the insolvency | Name: Vimal Kumar
professional acting as interim resolution | Registration No. IBBI/ IPA-002 / IP-
professional N00995 /2020-2021 / 13236.

9. | Address and e-mail of the Interim Resolution | Address: V 1104, The Hyde Park, Sector
Professional, as registered with the Board 78, Noida, Uttar Pradesh, 201301.

Email: maidvimall @rediff.com

10. | Address and e-mail to be used for correspondence | Communication Address:
with the interim resolution professional Mavent Restructuring Services LLP.
S-376, Panchsheel Park, New Delhi 110017

Email: cirp.praneetsoftech@gmail.com

11. | Last date for submission of claims 10.01.2026

12. | Classes of creditors, if any, under clause (b) of | Not Applicable

sub-section (6A) of section 21, ascertained by the

interim resolution professional

13. | Names of Insolvency Professionals identified to | Not Applicable

act as Authorized Representative of creditors in a

class (Three names for each class)

14. (a) Relevant Forms and Weblink :

(b) Details of authorized representatives https://ibbi.gov.in/en/home/downloads
are available at:

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench - VI has ordered the
commencement of a Corporate Insolvency Resolution Process of the Praneet Softech Private Limited on
18.12.2025 (date of receipt of order to IRP is 24.12.2025)



The creditors of Praneet Softech Private Limited, are hereby called upon to submit their claims with proof
on or before 10.01.2026 to the Interim Resolution Professional at the address mentioned against entry No.
10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No.13 to act
as authorized representative of the class [specify class] in Form CA.- Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Vimal Kumar

Interim Resolution Professional

M/s Praneet Softech Private Limited

IBBI/ IPA-002 / IP-N00995 /2020-2021 / 13236

AFA valid upto 31.12.2026

Communication Address: Mavent Restructuring Services LLP
S-376, Panchsheel Park, New Delhi-110017

Email: cirp.praneetsoftech@gmail.com , maidvimall @rediff.com

Date: 27.12.2025
Place: New Delhi
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27 feg=®x, 2025 I

W HIHDUJA HﬂUSIHﬁ FiHAHtE LIMITED
PRl LS, ? 27-%, SaE Fefga TIEHH UE - 600 032, AMATHTG
iy LS - auctmn@hmdu]ahousmgfmance com

Wk . 30T HEA A — 8800898999 | T - 9643061237

wHEA YT (TR WU ok fo0)
S ot ferirr aREafael & fafaeror ofR gaffaior qen gfayfa fea gada sifufw=m,2002 (2002
H H. 3) & sfda fegen s wigHw fafiee & wifusga snfuerd & &9 § qo gfayfa fea
o fawaTer,2002 & FREM 3 o WY 9ied ¥R 13(12) o 3id 91 AleA! T TART Hd U
eiETTedl A Ud WA & e Sfeafad faftrll WA gEe I e TOERE (396 9K
FTIRE! R TR F THfed T F "HOERG" FH7T T E) P IH T H W bl fafy F
60 feeit 3 ofiaR 3=¢ =i = & aftfa et araw e e e on | shureRe 39 it i arw
e ¥ fawat ), 31 TASERT 3T ST iR fodis &9 § Horerent w1 gfaa fman s 8 & g
@A & [ TS TS Tl &l srediewae 5 3 gfayfd fed yad= f2m, 2002 & f=m 8 & @
qfed I AUMFH AT °RT 13 I 3T - 9N (8) o d8d Jad IBA! ol TAM Hd gU I @I
& A Sfeafed fafrt w = aftfa dufa @1 wean @ formn @ fodi 9 & HoreRei/mReR 3R
3T ST 1 Gad foRan S € &t 9 = aftfa Fufa &1 caem 7 98 iR 3% Hafa @1 ol @
T e = aftfa Tfer qen daers R W S iR sreRime T, @nl, Johl, 3nfe % faw
fegon eefdT Wiy fafies & =t & Stefi 1 FRoTHRe 1 e gfayd |afd @ faeifad s
% foTT Suerey 99a & Hed H IfE i ORT 13 @ 3T 9RT (8) o WEHH o W 3MHT Fl
G

et fafr:
1 GZ/MNR/MNIR/A000000099; 1. &t g1 HHR TaT, 2. vt =g 7o, 1- 24.12.2025
16, Tl A, 8, g HieX w urw, faorr <k, @ TR, feeh-110092; Hufh wnls iR e
feRm: STeTET wie 5. UW%-4, 9o a9, o e, SIRTEwy, S9%A 360 [MERIRUNPIRERIPE
it e S AR wAre |, s-26, THA A, 216 H fGw R, saieh-f, 1 fer G
R, T AGeATae, T 9 qedie e, fofem miermens, 3w 7ew-201102 REAERIPERED
H ferd 7, 1 |l 9w qen few

2 DL/SDR/SDRA/A000001921; 1. Gt Wl S, 2. & faiie, i . 289,
¥ wAlep, TR g4, feeef-110033; Wie 4. Suw-3, @@ (Ground Floor),
T JRTACH e, DA & IHR & o, &het 400 I e S e |, <fi-
44 R Tfifq €, forent ot dohet 200 T T A67.22 7 . ESA s,

24.12.2025
10.09.2025
®. 11,53,186/-
09.09.2025 deh

T W, fedie: 27./12/2025 T /-WIIeha SATehRt-fergen eefdT wEHa fates

REGD, AD/DASTI ! AFFIATION! BEAT OF DRUM/
MEWSPAPER PUBLICATION BY ALL PERMISSABLE MODES

GOFFICE OF THE RECOVERY OFFICER
DEBTS RECOVERY TRIBUNAL-I, DELHI
dth FLOOR, JEEVAN TARA BLHLDING, PARLIAMENT STREET,
MEW DELHI- 110041
SALE PHOCLAMATION
I. R € Mo, 39082023 ICICI BANE LTD. V5. NEERA] GUFTA

PROCLAMATION OF SALE UNDER RULE 3B, 52{2) OF SECOND
SCHEDULE TO THE INCOME TAY ACT, 1961 READ WITH THE
RECOVERY OF DEBTS DUE TO BANE AND FINANCIAL
INSTITUTIONS ACT 1993

[CD 1} Meeraj Gupto Sl Lote M, B, Gupto,

[CD 2} Malind Gupta Wi Neeraj Gupta,

Both Rie 110712, Gall Mo, 5, Choandu Pork, Mear |agatpur, Delhl
Alsoat: B12, G-3, HIG Flots, Shubhom Apartment, Shaolimar Garden
Extn. 1. Sahibobod, Ghazicbad, LLP. -201005

{CD 1} Al=o ot Meeragj Associotes, Third Floor, F-44, Voishali, Sector-3,
Ghoziobod, U.FP- 201001

1. Whereos Transfer Recovery Certificate Mo, 390/2023 in OA Mo
37572013 drown by the Presiding Officer, Debts Recovery Tribunal, Delhi
for the recovery of o sum of Rs. 16,16,B329.00/- together with costs ond
future interest @ 13.75% p.a. simple, from the date of filing of O.A. ie,
027121201 3 till its realizotion aleng with cost from the Certificote debtors
togetherwith costs ond charges as perrecovery certificate

2. And whereas the undersigned hos ordered the saole of property
mentioned in the Schedule below in satisfoction of the said certificate,

3. And whereas there will be due there under o sum of Rs. 16,16.839.00/-
tegether with costs and future interest @ 13.75% poa. simple, from the
date of filing of Cub, e O2/12/2013 till its reolization along with cost,
Motice is hereby given that in absence of ony order of postponement, the
propertyproperties es under shall be sold by e-ouction ond bidding shall
toke place through "Onfine Electronic Bidding™ through the website
hitps:fwwow bankeouctiens.com on 02012026 between 1200 PM and
0100 PM with extensions of 5 minutes duration after 01:00 P if required.
4, The description of the property proposed to be e-cguctioned is as
followes:

E‘- | Description of property [Reserve Price| EMD

L)

1.. |Property Bearing Flat Mo. G-3, HIG Flats, : Bs, Es.
Ground Floor, Plot Mo, 812, Shubhom &0.00 LACS |6.00 LACS
Apartment, Shalimor Garden Extn, 1,

Sahibobod, Ghaziabaod, U.P.- 201005 |

5. The EMD shall be paid through Demand Draft/Pay Order In fovour of
Recovery Officer, DRT-I, Delhi- &k T, BC, Mo, 39052023 along with self-
attested copy of Identity (voter |-cardfdrivinglicense/passport] which
should contain the address for future communication and self-attested
copy of PAN Cord must reach to the Office of the Recovery Dfficer, DRT-I,
Delhl latest by 0F/0 L2026 before 05500 PR, The EMD recelved thereaftor
shall not be considered, The said deposit be odjusted in the case of
successful bidders. The unsuccessful bidder shall take return of the EMD
directly from the Reglstry, DRT-1, Délhi ofter receipt of such repart from ¢-
auction service previder/bonkfinancial institution on closure of the e-
auction sale procecdings.

6. The envelope containing EMD should be super-scribed "T. R, C. Mo,
390/2023" aolong with the detoils of the sender i.e; oddress; e-mail ID and
bobile Mumber atc,

7. Intending bidders sholl hold o walid Login ID and Possword to
participate in the e-auction email address and PAM Mumber. For details
with reqord to Login D & Possword, please contoct s C-1 India Pwt. Ltd.,
Plot Mo, 88, 3rd Floar, Sector-d4, Gurugraom- 122003, Horyano, India
Helpline Mo. 72919B1124/25/2&, P. Dharani Krishna, Mobile No,
9948182222, Website: httpiwww.bonkeouctions.com and Email 1Ds:
support@bonkeauctions.com dhoronipEc lindio.com

8. Prospective bidders are required to register themselves with the portal
and obtain user IDfpossword well in odvance, which is mandatery for
bidding in aobove e-auction from Mfs. C 1 India Pyt Lid,

9. Detoils of concerned bonk afficers/helpline numbers ete, are os under:-

Enas S Sohe hios
BEBABT4B09
Ranjan.ra@icicibnlk.com

Mame & Deslgnation
Rajeev Ranjon (Monager)

10, What is proposed to be sold are the rights to which the certificate
debtors are entitied in respect of the properties. The properties will be sold
along with liobiiities, if any. The extent of the properties shown in the
proclamation is os per the Recovery Certificote schedule. Recovery Officer
shall not be responsible for any voriation inthe extent due to any redason,
The properties will be sold on '"as is whereis' and 'as is whaot is' condition.
11. The property con be inspected by prospective bidder(s) before the
date of sole for which the above nomed officer of the bank may be
contocted.

12. The undersigned reserves the right to occcept or reject any or oll bids i
found unredsonable or postpone the ouction ot any time without
assigning any reason,

13, EMD of unsuccessful bidders will be received by such bidders from the
Registry of DRT- [, on identificationfproduction of identity procf viz,, PAN
Card, Passport, Voter's 1D, Valid Driving Liceénse or Photo Identity Cord
issuad by Govt, and PSUs. Unsuccessful bidders shall ensure return of
their EMD ond, if not received within o reasonable time, immediotely
contoct the Recovery Officer, DRT-I, Delhif orthe Bank,

14, The sale will be of the property of the above nomed C0s as mentionad
in the schedule below ond the liobilities ond claims ottoching to the said
property, 5o far os they hove been oscertained, are those specified In the
schedule ogoinst each lot,

15, The property will be put up for the sale in the lots specified in the
schedule, Ifthe omount to be realized is sotisfied by the sale of o portion of
the property, the sale shall be immediotely stopped with respect to the
remainder. The sale also be stopped if, before any lot is knocked down, the
arrears mentioned in the said certificate, interest costs (including cost of
the sale) are tendered 1o the officer conducting the sale or proof is giventa
his satisfoction that the omount of such certificate, interest and costs
haove been paid tothe undersigned.

16. Mo officer or other person, hoving ony duty 1o perform in connection
with sale, however, either directly or Indirectly bid for, aoguire or attempt
toacguire any interestinthe property sold,

17. The sole shall bie subject to the conditions prescribed in the Second
Schedule to the Income Tax Act, 1961 and the rules made there under and
to the further following conditions: The particulars specified in the
annexed schedule howve been stoted to the best of the information of the
undersigned, but the un-rlpr.f.ig}ned sholl not be onswerable for any error,
mis-statermant or ormission in this proclarmotion,

18. The omount by which the biddings are to be increased shall be in
multiple of Rs, 10,000.00/- (Rs. Ten Thousond Only). In the event of any
dispute arising as to the amount of bid, or gs to the bidder, the lot shall at
once beagoin pul up to ouction,

19. The Successful/Highest bidder shaoll be declored to be the purchaser of
any lot provided thot further that the amount bid by him is not less than
the reserve price. [t sholl be in the discretion of the undersigned to decline
acceptance of the highest bid when the price offered oppears so clearty
inodequate as tomake it inadvisable to do so.

20 5uccessfulf highest bidder shall hove to prepare DDPoy order for 25%
of the sale proceeds fovouring Recovery Officer, DRT-1, Delhi, A% T. . C.
Mo, 390/2023 within 24 hours after close of e-ouction ond ofter adjusting
the earmest money (EMD) and sending/depositing the saome In the office of
the Recovery Officer so as to reach within 3 days from the close of e-
auction failing which the eamest money [EMD) shall be forfeited.

21, The Successful’Highest Bidder shall deposit, through Demand
DraftPay Order fovouring Recovery Officer, DRT-1. Delhi A/c T. R. C. No.
390/2023, the bolance 75% of the sole proceeds before the Recovery
Officer, DRT-1 on or before 15th day from the dote of sale of the property,
exclusive of such day, or if the 15th doy be Sundoy or other holiday, then
on the first office doy after the 15th day alongwith the poundoge fee @ 2%
upte Rs. 1,000/~ and @ 1% on the excess of such gross amount over Rs,

1,000/- in favour of Ftcvﬁl:ttr{u. CRT-| Delhi. (In cose of deposit of balonce
amount of 75% through post the same should reach the Recovery Officer
as above.)

22 In cose of defoult of payment within the. prescribed period, the
property shall be resold, after the issue of fresh proclamation of sale. The
deposit. ofter defroying the expenses of the sole, moy, if the undersigned
thinks fit, be forfeited to the Government and the defoulting purchoser
shall forfeit oll claims to the property or to any part of the sum for which it
may subsequently be sold.

SCHEDULE OF PROFERTY

Lotl Description of the Revenue Details Claims, if any,
No.| property to be sold | nssessed of any which hove
with the nomes upon the |eacumbronce been put
of the co-owners property to which forward to the
where the property or any praperty is property, and
belongs to the port thereof lionhie any ather khown
defaulter and any porticulars
other person as bearing on its
C= DAWTIETS. rrture and walue

1. | Property Bearing Flat
Mo, G- 3, HIG Flots.
Ground Floor, Plot No,
B1Z, Shubham
Apartment, Shalimor
Garden Extn. 1,
Sahibabod, Ghozidbad,
UP- 201005

Given under my hond and seal on 08/ 1072025,

Mo Information Recejved

Ravinder Kumar Tomar
Recovery Officer-|

TSR, i WY wew, Ueet Wi, 57 3R
57/1, THITESH, AT (TF) YorE-400093, W

el oAl (ST Gua o forg)
[wfawfa feq werdw fram, 2002 & fm 8(1) & W9 ufeq aRivT® IV & IGER]
S o foxim uRtwefest & wfaufaesor ok gaffaior 9o wfayfa fea ged= aifufem,2002
(arfufa. 2002 1 54) (WHAT SfufEm) & iaia ssuge o fafies & wiiga it &
w9 H qon gfayfa feq yada fem,2002e w3 @ @ gfed sifaf=m @6t arr 13 (2) & sfaa
Y& fthAl o1 TN HYd U TETEEaa = & 26/09/2025 w1 GSiighd Sk & AEAT 9 AN a1
SR R TR T T8 - FOTHRERT Tl I G- i T 6l fafer F 60 feai & iR 3% AT =
o aftfa R ? 11,85,583.30 (TINE AR TORA g9 Ui W R 9 &R A 89 9m), feiw
11.08.2025 ek SIehTAT, AT oiie o1 1S9 feam o
HUTHRe/ T~ SRUTHRe] 3 T hl 19 wied # fawel ], o1d: TagRT 3 Si=dr 3R fomie &9
H HOTIRE! H Giad R S & reiewed 7 3% giayfd & gadq frm & e 9 % wr
i 3 A Y ERT 13 (4) F 8 3 23 R 2025 1 == aftfa Fufa e o foran €
9 €9 ¥ HOTURE/AE- FOTHRD 3R W ST 1 Giod fmAr S € w9 H afia gufa
T AR 7 L IR 3 HURd 1 Rl e 1 HIA™ &, 11,85,583.30 (TINE @RI T §olR
o= G Rl T SR i G W), AR 11.08.2025 T SR, AN, Yook 3R S, dgAfhT
T T % U geuge o fafies % =t & et g
A Fuid kT fererur
TR TifcTehl H. 44-42 (QUT . 42) A TR, e, SIIEE-248001 Rord Hufa &1 a8
fewm 3R we, e Fa dawa 95 o Hiex §, 4 dehet vl & et # fromfea ¥ < 9. 623
feAi® 12.02.1996 & Are A, et W fred € gat =i &1 W, 9 o v g w
TR, IT: 12 Wi T! AR Tell, SR 12 i TS TSI Telt
fetiem: 23/12/2025
W JEEA, IS

X/ Indusind Bank

> | ADITYA BIRLA

LOANS INVESTMENTS INSURANCE PAYMENTS

¢ Vw CAPITAL
arifa Fireen efereet Ffrts

vaftg wratera: g e wures, e, T — 362266
i Faies: wie 1 17, e A ¥ ae, aoew 9, 7 el - 100
gifarss IV (wftegfa féa (wad=) fem, 2002 @1 Freer a(1) o=)

Heal &1 Alfew (@=w w@fy 3g)

wEs Seen wEew s ofn sy e Sfiem fiins & 49 100

BEHTEE S W T 1 E Forrey o e, (it Sepre el W ey —-armwsnang g 2
02025 T T s | R Tt R o g S A gy wgren &t A vl g
AR & HR T afire e wrea e g T I?m'lr 5:'|_~+— fiFy T ey i
= B £ R P Bl o Pl b bt = P e e G R O | Bl | e = R T ST
aarErEE e w) sty e difives Rfde v wies vy o g ? |
afeR FEEARA A R O & eeiEee i A A el sk
2002 (2o0z &1 54) & 0=l & v afae Sreen SR e w5 miias wfEnd @6 )
wiemfiEn (Ew) Fremmsh 2002 @ Frm 5 @ e gt | aii2) o s we wiEen w
e T T ST §E T MIEAT Teiees, B st 6 e o o He
T, APl faEn R, o v g, o s i, el s den mee i
T il O e 4 et wl S A s s 07-10-2025 m @ e e
flrd wpeen ® awifann ofh o, 2,00,72,529.55 (7, € wey W W weve e oty ot
Twira afte 4 s ATE) T e 6 Wi ot A f e BT @ amme o e g
Tt FHET I U
B A 10 " T 1 R s e R B | o R PR L i 0
aftr fm T # i aeiemErd 4 ge S aft sl w At wen T st
£ T Ha), T zo02 % B9 e & T oftn & odiE T Eee wiitdl & g90EE F
apverty B | PR 2025 ¢ & ey &l
T 1 H A T AT § (G T W S TR @[ -39 A e @ e
A i e # du anR & o 3 9t S 39 i fiee $fes e faiee &
mne e 2,00,72,629.55 (7. 2 T T TS quey T O A e A O T
oy} Sf iy &7 S oty i & ande T |
Trealo T U BRI e T EITRT 43 A SR B), O\ 8 Sy
T He] Il W AT E I ST R e
e vty = feen

ETTHI TR 1 6 THET AU S S S S 9 Y AE- 1001, faw
:!‘T" AT 140088 71 ES {126 22 T W) %fl' e TR Tt s T B (14,00 T HET)

1ot ST, sl e avn PR d e e anze § oiE dae Wia gy ol e
":" o s I et s R - i | R R 11—" o 5 O e B B - A
G I T afee Im!ﬁh‘ miE & 4 wuitas e s win S
IR 10z, RO G 0 ddoeez 9 R (aoas 3 dew) ow ER0E 1""’" rez2s 59
gy (7360 ol He) 1.;.f'-| R, getfiae aity ary ofdn o e, e wege” # e e
#3 =t, =4 =9 B o=a -er“q P -t P R R el I| s L hm'r
Wil & TR O R S s e R R I |

e e, P R e )

O B e e T 1 e D

T 26.12.2025, TR TS

creT dfuee fofdes

gofiga FrEfed : 114 Ao, oax v, dfmyger Reee o,
AT T ATA, B3I TR, HFE-400013

Feo FaaT (a6 Gufy & fog)

(aRRfRre IV & srggene, geam 3 yada forersr, 2002 & forrar 8(1) & &9 Uer &w)

1L

TATA

gl g (NeTETE L74993UP1990PLC015721)
Uoll. Bk 105 o AgeREN, TR aXell S, THR—244 901 (STR T_¥)
$9d s info@indiantoners.com, . www.indiantoners.com
BN He%: 0595—2356271, B Ha%: 0595—2356273
Hifds IR & SR IRET BT G ST
I @ forg faRw fier @
TadgRT gfud fear @ ® 5 gwEdiens uRum @wnm SEBVHO/MIRSD/MIRSD-
PoD/P/CIR/2025/97 f&ie 2 ST, 2025 & ITRIR, 7 TS, 2025 I B (6) Ael &I U@ favm
Ay (6) TR @ TS ¥ | IE IMAM 6 SIAN, 2026 Tb WD U & EXARYT [Jordt & g
ST R B oIV B, ST Ugel 1 3midd, 2019 | Ul HUHl /3R BT o4 by U o 3R Res
IR AT /AT /A1 391 BRO A Igd, dier fay g a1 99 W s T8 fear wn
o | U I9® FHU & IR IR IR AR Yol ("IREY”) & U MMaeH SxATdoll
& AT W SRR [9eRg BT G S IR | © | 6 Sa™), 2026 DI T ST U8l (et
B g fear onar € 5 S uRum & S uR, TR & forg g o @ TS ufengfoan
BTRVI—TE—<sHe & oy Sfrd ufhar &1 aTae &1 & a1g & SH¥c B § SR @) S |
e 3 favy R el ff Wioror & R 3RET I Uss o) T & | BT B IO/RER
R B Yoic &1 faaxor f=fRaa € orcifea smrswicy fufics, eefehd gsa, 43 /2
SiSaTed TaIes™, s fdeell — 110 055 |
TP AT 011-42541234, 42541954 |

Reaw S ds Saawd fofics & forg

TR eTfafEm 13(2) F ded W gEe

Usiieha AT« TftreRr’, Tl a, —fnmé'—m-c' TIETYY, ITEHSTEE-380009

I FATAT : TS Wﬁrrmnﬁma T A 47 Wawmﬁawﬁr&w"rmms

n n ( )
@%ﬁ%ﬁmﬁmuﬁ@aﬁwﬁﬁﬂﬂﬁmmzﬁ ﬁTmWWﬁﬂjﬁ‘cﬁl IR I F
RO 0T &1 AH-THIHT 1R & &9 § afiha o o | qevad s 3 ufagfa fea
ifufEm, 2002 @ faxia SRt T2 gada & gfasfaerr we gafdafon (sifufmm) @ ot 13(2) & 98,
ot faom-wmft gfayfa fed (gad=) f=m, 2002 & f=m 3(1) & @ afsa ifuf=m & o’ 13(2)
% STTAR TR W YRGS ¥ T iR 31Uk o depfedss Jan & w9 # i g fofa & ¥
FHSIGRI, TE-hoIGRI, 0T W1 AT, 07 AR, &R 13(2) & Sfrta Wi Gan ot [y, gaen & Srarpd
M, T fafer iR wfesgfert <t feraror frergaR

FHAER R TE-FHSER % AW FON God WEH T L e e Wi, MTEee-201204 SR
ST 3R WA AT HREA & 62 S S Higedd! w1 TS, WEH T W, AR, T@HA
TR, MSTAEE-201204 H fEord 7, 0T et 20-Tell HoR 2 THERT Ue SAHE T HISFR Teramsg-
201204 I ISV, IAFT HAA 29-Telt FeR 2 THENT TS M GO HETR MITAE-201204 IR T2,
g e 29-Teft HeR-2 TEEN TS G JU ISR MTATERE-201204 I Y1, AW =0 AT 29-
el HeR-2 THERT T TG T4 ISR TMISTATEG-201204 IR Fa2T; SR0T @Il W& 423280361 0T AR
%. 3000000/~ (¥ TG <@ A) RUT @l AT 42328036 BRI, AN a1 i fafer: 15.12.2025, <@
TE RN T, 2847151.5/- (TUY IMGEA ARG el IR Th A1 gema iR 7= 87 9137) 09.12.2025
T 3R e aget deh e W s W # iR ', @ iR ok onfe | e fafr
03.12.2025, Ffafe =1 feerom: Tk SMARATT Hehl o1 THE T fTHeht &5het 62 7 T © S Hieea feart
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(H HINDUJA HOUSING FINANCE LIMITED
s Registened office at 27-A, Deweloped Industrial Estate, Guindy,

HOUSING Firiansce _ Chennal - 600 032, Tamil Nadu. E-ma - auctlonghindujahousinglinance com
Contact Ho: Arun Mohan Sharma - 8800808900 | Seama - 0643061237
POSSESSION MOTICE (For immovable properiy)

Whereas the undersigned being the Authorized Officer of the HINDUJA HOUSING FINANCE
LIMITED pnder Securitization and Reconstrection of Financial Azsets and Enforcement of
Security Interest Act, 2002 (No. 3 of 2002} and in exercise of powers conferred under section
13(12) read with Rude 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand
notice was issued on the dates mentioned against each account and stated hereinafter calling
upon the borrower (hereinafter the barrpwer and guarantors ars collectively referred to as the
*the Borrowiers™) o repay the amount within 60 days from the dafe of receipt of said notice. The
borrgwers having failed to repay the amount, nofice i5 heraby given to-the barrgwer and the
public in general that tha undarsignad has taken possession of the property dassribad berain
below inaarcise o powars conlerredon him undar sub-setion 4 of section 13 ol Act read with
rude B of tha Security Inberest Enforcament Rules, 2002 on this the dates mentioned agalis]
aach accounl The barreswer'guarantar i pariculas and the public in geaeral 5 herehy
cautianed nol to gaal with the pragarty and any deating with the propesty will be subject 10 tha
charge of the HINDUJA HOUSING FINANCE LIBITED for an mount and fubure interest at the
contractual rate an the aforesald amount togethar with incldental expensas, costs, charges.
etc. thereon. The borrower's atiention [ invited to provisions of sub-section (B) of section 13
ofthe Act, inrespect of time avallable, toredeem the secured azsels,

Account Mumber, Mame of the Borrowers & Address | Possession Date:
GZ/MNR/MHIR/A0D00000%D. 1. Mr. Praveen Kumar Gupla 2. Mrs, Neefu JEERCE N Fa¥ L]
Gupta. | 16 Gali No.8, Near Durga Mandir Vijay Chowk Laxmi Nagar Defhi- [LEGESIELES
110092 | Descriptien 0f Praperty: All The Piece And Parcel O Residiential LRI SUEINTE
Flat Ho.H-4, First Floos, Back Side, rhs Area Measuring 360 Sq.1,, Built Up GRS
Residential Plot Mo.b-26, Dut Of Khasra No.216, Situated Block-b, IEakisdimni -
Residential Colony Rail Vikar In The Village Of Saduliabad Pargana & EERIRERIET
Tehsil Loni disirict Ghaziabad, Uitar Pradesh 200102

24 12 2026

DLEDRSDRAANDMO S, 1. Me Saplosh Kumar2. Me Vinod. Jhogo TR
ANRLCREAR

Hn284, Ee Block, Jahangir Pur E Black, Delki - 110033 | Descripon 08 Property. Sl
AN The Piece And Parced OF Fiat No.gf-3, Without Roof Rights, Ground Fioor, J8 ti;‘i 08,09 1‘;1-'_.,5
Middle Rhs Flal Flat Area Measuring 400 Sq. FL. Built Upon Plot Bo.b- Eakeiet et Sl
44 hawing Tortal Area Maasuring 200 5q. Yds,, Le. 167,22 5q,mirs., Situated In Biock B, Ganga Wihar,
Village, Sadullabad, Pargana & Tehsil Lonl, District, Ghasiabad, Ular Pradesh - 201102

Place: GRaziabad Dafe: 271272025

P

500~ Aulheeizad Odficar- HIKDLLIA HOWSIRG FIRAKGE LIITED

HERO HOUSING FINANCE LIMITED

Contact Address: A-6, Third Floor, Sector-4, Noida - 201301.
Regd. Office: 09, Community Centre, Basant Lok, Vasant Vihar, New Delhi - 110057,
HeroHouwsing  Ph: 011 49267000, Toll Free No: 1800 212 8300, Email: customer.care@herohfl.com

Finninco Website: www.herohousingfinance.com | CIN: U65192DL2016PLC30148

DEMAND NOTICE

Under Section 13 (2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of

Security Interest Act, 2002 (‘Act”) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 (“Rules”).

Whereas the undersigned being the Authorised Officer of Hero Housing Finance Limited (HHFL)
under the Act and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Rules
already issued detailed Demand Notices dated below under Section 13(2) of the Act, calling upon the
Borrower(s)/Co-Borrower(s)/Guarantor(s) (all singularly or together referred to “Obligors”)/Legal
Heir(s)/Legal Representative(s) listed hereunder, to pay the amounts mentioned in the respective
Demand Notice/s, within 60 days from the date of the respective Notice/s, as per details given below.
Copies of the said Notices are served by Registered Post A.D. and are available with the
undersigned, and the said Obligor(s)/Legal Heir(s)/Legal Representative(s), may, if they so desire,
collect the respective copy from the undersigned on any working day during normal office hours.

In connection with the above, Notice is hereby given, once again, to the said Obligor(s) /Legal
Heir(s)/Legal Representative(s) to pay to HHFL, within 60 days from the date of the respective
Notice/s, the amounts indicated herein below against their respective names, together with
further interest as detailed below from the respective dates mentioned below in column (d) till
the date of payment and / or realisation, read with the loan agreement and other
documents/writings, if any, executed by the said Obligor(s). As security for due repayment of
the loan, the following Secured Asset(s) have been mortgaged to HHFL by the said Obligor(s)
respectively.

Loan Name of Obligor(s)/Legal | Total Outstanding Due Date of Date of
Account No. | Heir(s)/Legal Representative(s)|Rs. as on below Dates|Demand Notice] NPA
HHFDELHOU | Rajesh Kumar, Rs. 12,00,563/- 19-12-2025 |08-12-2025
19000001874 | Aarti W/o Rajesh Kumar as on 15.12.2025

Description of the Secured Assets / Inmovable Properties / Mortgaged Properties:- Flat No Gf-2
(ground Floor, L.i.g Back Side) Without Roof Rights Constructed On Plot No B 132, Khasra No. 1307
Having Area Measuring 39.71 Sq. Mtrs Hayat Enclave, Village Loni, Pargana And Tehsil Loni, District
Ghaziabad - 201102 Bounded as: East: Other's Property, North: Plot No. B-131, West: 7.5 MTR Rasta
South: PlotNo. B-133

*with further interest, additional Interest at the rate as more particularly stated in respective Demand
Notice dated mentioned above, incidental expenses, costs, charges etc incurred ill the date of
payment and/or realization. If the said Obligor(s) shall fail to make payment to HHFL as aforesaid,
then HHFL shall proceed against the above Secured Asset(s)/Immovable Property(ies) under
Section 13(4) of the said Act and the applicable Rules entirely at the risk of the said Obligor(s)/Legal
Heir(s)/Legal Representative (s) as to the costs and consequences.

The said Obligor(s)/Legal Heir(s)/Legal Representative(s) are prohibited under the said Act to
transfer the aforesaid Secured Asset(s)/Immovable Property, whether by way of sale, lease or
otherwise without the prior written consent of HHFL. Any person who contravenes or abets
contravention of the provisions of the Act or Rules made thereunder shall be liable for imprisonment
and/or penalty as provided under the Act.

DATE: 27-12-2025,
PLACE: DELHI

Sd/- Authorised Officer,
For HERO HOUSING FINANCE LIMITED

TRUHOME FINANCE LIMITED

(Formerly Known As Shriram Housing Finance Limited)

Req.Of.: Srintvasz Tower, 15t Floar, Door Mo 5, 06 No. 1
| I 2nd Lane, Canatopha Boad, Alwaspet, Teynampet, Chenna-600018
TruhumE Head Dffice. Lavel 3, Wockhard] Towers, East Wing C-2 |, G Block,
I I FINAMCE

Bandra Kurfa Complex, Bandra {East), Mumbai-400057
Websile: htlpsfswww truhamefinance n

SYMBOLIC POSSESSION NOTICE
Wheraas, The undersigned being the authonsed officer of Truhome Finance Limitad
(Foemarly Kagw as Shrram Housing Fnance Limited) wnder the Securifisaton - and
Recanstruction of Financial A5sets and Enforcament of Securily nferest Act, 2002 (54 ¢
20021 and i parcase of powers conferec under Sectaon 13413} raad wilh (Rule 3) af the
Sacuny Intarest (Enfarcement) Rules, 2002 issued dormand notsea 1 he Bormwans defass
al whnch are senticrad i e able ebow 10 reps the armoun msartionesd o e nddice wilhin
G0 days from the date of receipt of the said nolice
[The Borrowers having Failed o repay the amount, notice & aredy given ta the Borrowserand
tha pubiic in gemaral that the uncarsignad has taken POSSESSHN of tha property describad
herain below in exercise of powers conferrad on him under Sub Sactan {4) of saction 13 of
Act raad with rulg B of the secusly Interest enfarcement) rules, 2002 on 24-Dec-2025

The Borrowar in parficutar and the public in general is hereby cautioned not todeal with
the properly and any dealings with the property will-be subject 10 the charge af Truhoms
Fnance Limited {Fosmerly Know as Shriram Housang Finance Limited) for an amount as
miantiaad hesain Below aid interest theraon

[The borrower's attention is invited to provisions of suli-section (&) of section 13 of the
fict, inrespeci of ime avaitable, ioredeem the secured assats ],

Borrower's Name and Address

Mr, Senu Singaniya 5o Mr. Kishori Lal Singaniya
House No. 1054,1, Kamal Vihar, Ling Par, Bahadurgarh, Jhajjar, Haryana-124507.
Mrs. Sangeela W/o Mr. Sonu Singaniya

House No, 10541, Kamal Vihar, Ling Par, Bahadurgarh, Jhajjar, Haryana-124507,
M/S. Shri Ram Garments

Throughit's Proprietor/ Pariner/Manager Director/ Authorized Signatory
Office al. RRC-T98, Railway Road, Bahadurgarh, Haryana-124507.

Amount due as per Demand Mofice

Rs. 22.00,691/- [Rupees Twenly Two Lakk One Thousand Six Hundred and Hinety One Only)
in respect of Loan Account Mo, SLPHDLHIDODZS05 a5 on 09-0cl-2025

Date of Damand Notice —10-0ct-2025

Dale of Symbolic possession — 24-Dec-2025

Date of NPA - 03-0cl-2025

Description of Morigaged Property

All that part and parcel of ihe properiies beasing No,

Khewal Mo. 285, Khasra No. 304172 (1-10), 30411 (4-10), 3042 (2-18), Area Admeasuring
100 &g, Yards., Siluated al Waka Mauja Kamal Vikas, Raibsay Ling Par, in Hudud of Magar
Falika Bahadurgarh, Disi-Jhajjas, Haryana

Bounded By:- East:- Road 1AFL. Wide, West- Gali 10FL Wide, North:- Mof of Lalia Pargad,

South:- Plod of Attar Singh

Flace: Bzhadurgarh
Data - 24122025

- Amharised ORFicar- Truhome Finance Limited
iEarlier Knosn a5 Shriram Howsing Finance Limitad)

TARINI ENTERPRISES LIMITED
CIN: L51101DL2006PLC148967
Regd Office: 3/14A, 1st Floor, Vijaynagar Double Storey, Delhi-110009
Website: www.tarinienterprises.in, E Mail: tarinienterprisespvtltd@gmail.com,
info@tarinienterprises.in
Ph.011-61382621
NOTICE OF EXTRA ORDINARY GENERAL MEETING, E-VOTING INFORMATION,
BOOK CLOSURE, RECORD DATE

In compliance with applicable provisions of the Companies Act, 2013 (‘Act’) and rules made
thereunder, Securities and Exchange Board of India ("SEBI’) (Listing Obligations and
Disclosure Requirements) Regulations, 2015 NOTICE is hereby given that the Extra
General Meeting (‘EGM’) of the Members of Tarini Enterprises Limited (‘Company’) will
be held on Thursday 15th January, 2026 at 12.30 P.M. (IST), to transact the business as
setoutinthe EGM Notice.

In compliance with the Circulars, EGM Notice has been sent only through electronic mode
to those Members whose email ids are registered with the Company/Registrar and
Transfer Agent (‘RTA)/Depository Participant (‘DP’). The emailing of EGM Notice to all
members has been completed on 24th of December, 2025 The aforesaid documents are
also available on the Company’s website at www.tarinienterprises.in of the Stock
Exchange i.e at www.msei.in, and on the website of National Securities Depository Limited
(‘NSDL’) at www.evoting.nsdl.com.

Manner of registering / updating email address, mobile number and bank account
mandate

Members whose email ids are already registered with the Company/RTA/DP, may follow
the instructions for remote e-Voting as provided in the EGM Notice. Members who have not
registered their email ids, are requested to register the same for receiving all
communications, Notices etc. from the Company electronically as per process mentioned
below:-

*  Members holding Equity Shares of the Company in physical mode are requested to
provide a duly signed Form ISR-1 along with supporting documents to the Company's
Registrar and Share Transfer Agent-Skyline Financial Services Private Limited, either
at their office at Skyline Financial Services Private Limited, D-153/A, 1st Floor, Okhla
Industrial Area, Phase-I, New Delhi-110020, Tel: 011-40450193-97; or by e-mail at
admin@skylinerta.com.The said form is available on the website of the Company at
www.tarinienterprises.in .

+  Members holding Equity Shares of the Company in dematerialized form are requested
to register / update their email address, mobile number and bank account details with
their relevant depositories through their depositary participants.

Instructions for remote E-voting

Pursuant to the provisions of Section 108 of the Act read with Rule 20 of the Companies

(Management and Administration) Rules, 2014, as amended from time to time, and

Regulation 44 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,

2015 (‘Listing Regulations’), Members will be provided with the facility to cast their vote

electronically, through the remote e-Voting facility (before the EGM) on all the resolutions

set forth in EGM Notice. The facility of casting votes will be provided by NSDL. The

Members who have cast their vote by remote e-Voting prior to the EGM may also

attend/participate in the EGM but shall not be eligible to vote at the EGM. All the Members

areinformed that:

1. The voting rights of member(s) shall be in proportion to their shares in the paid up equity
share capital of the Company as on the cut-off date i.e. Thursday 08th, January, 2026. A
person whose name is recorded in the register of members or in the register of
beneficial owners maintained by the depositories as on the cut-off date, Thursday
08th, January, 2026 only shall be entitled to vote through remote e-Voting.

2. Any person who acquires shares of the Company and becomes member of the
Company after sending the notice of the EGM and holding shares as on cut-off date
i.e. Thursday 08th, January, 2026, may obtain the User ID and password by sending
an email to evoting@nsdl.co.in or info@skylinerta.com by mentioning their Folio
No./DP ID and Client ID. However, if a person is already registered with NSDL for
remote e-Voting then existing user ID and password can be used for casting the votes.

3. The remote e-Voting period commences at 09:00 A.M. (IST) on Monday 12th
January 2026, and ends at 05:00 P.M. (IST) on Wednesday, January 14th , 2026.
The remote e-Voting module shall be disabled by NSDL for voting thereafter. Once
the vote on a resolution is cast by the Member, the Member shall not be allowed to
change it subsequently.

4. During this period, Members holding shares either in physical form or in dematerialized
form may cast their vote by remote e-Voting before the EGM.

5. The Members who have cast their vote by remote e-Voting prior to the EGM may also
attend/participate in the EGM, but shall not be eligible to vote again at the EGM.

6. Detailed process and manner of remote e-Voting and instructions for attending the
EGM s being provided in the EGM Notice and also available on the Company’s website
atwww.tarinienterprises.in on the website of NSDL at www.evoting.nsdl.com.

7. In case of any queries, you may refer the Frequently Asked Questions (FAQs) for
Shareholders and e-voting user manual for Shareholders available at the download
section of www.evoting.nsdl.com or call on toll free no.: 1800 1020 990 and 1800 22 44
30 or send a request to NSDL at evoting@nsdl.com who will also address the
grievances connected with the voting by electronic means.

8. The Board of Directors has appointed Ms. Loveleen Gupta (FCS No. 5287), Practicing
Company Secretary as ‘Scrutinizer’ to scrutinize the process of e-voting during the
EGM and remote e-voting held before the EGMin a fair and transparent manner.

9. The Results shall be declared within two working days of the conclusion of the EGM
and the same, along with the consolidated Scrutinizer’s Report, shall be placed on the
website of the Company at www.tarinienterprises.in, NSDL at www.evoting.nsdl.com
and shall be communicated to MSEI at www.bseindia.com.

10. The Register of Members and Share Transfer Books of the Company will remain closed
from Friday, January 09, 2026 to Thursday, January 15, 2026 (both days inclusive) for
the purpose of EGM.

By order of the Board of Directors
for TARINIENTERPRISES LIMITED

Sd/-
Place: New Delhi Priyanka Devi
Date: 24.12.2025 (Company Secretary)

v_r ADITYA BIRLA

« Vw CAPITAL

LOANS INVESTMENTS INSURANCE PAYMENTS

ADITYA BIRLA CAPITAL LIMITED

Registered Office : Indian Rayon Compound, Veraval, Gujarat-362266. Branch Address at :
Plot No-17, Vijaya Building, 2nd Floor, Barakhamba Road, New-Delhi-110001

APPENDIX IV [See Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002]
Symbolic Possession Notice (for Inmovable Property)

On account of the amalgamation between Aditya Birla Finance Ltd. and Aditya Birla Capital Ltd.
vide the Scheme of Amalgamation dated 11.03.2024 duly recorded in the Order passed by the
National Company Law Tribunal - Ahmedabad on 24.03.2025, all the operations /contracts
/obligations /legal actions /correspondences/communications/SARFAESI actions initiated/to be
initiated by or against Aditya Birla Finance Ltd. in relation to the loan account and mortgaged
property mentioned below, stands transferred to Aditya Birla Capital Ltd., the amalgamated
company.
Whereas, the undersigned being the authorized officer of Aditya Birla Capital Limited, under
the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (54 of 2002) and in exercise of powers conferred under Section 13(12) read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
07.10.2025 calling upon the borrowers namely M/s. Ossify Industries Private Limited,
Through its Directors; Mr. Sandeep Kumar; Mrs. Divya Singh; Mr. Pardeep Kumar Verma;
Mr. Anil Sharma; M/s Usfour Sales Private Limited, Through its Directors; Meenakshi
Sharma; Jonny to repay the amount mentioned in the notice being Rs. 2,90,72,529.55/-
(Rupees Two Crores Ninety Lakhs Seventy-Two Thousand Five Hundred Twenty-Nine and
Paise Fifty-Five Only) within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and
the public in general that the undersigned has taken Symbolic Possession of the property
described herein below in exercise of the powers conferred on him/her under Section 13(4) of
the said act read with rule 8 the Security Interest (Enforcement) Rules, 2002 on this 26™ day
of December of the year 2025.
The borrowers in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Aditya Birla
Capital Limited for an amount Rs. 2,90,72,529.55/- (Rupees Two Crores Ninety Lakhs
Seventy-Two Thousand Five Hundred Twenty-Nine and Paise Fifty-Five Only) and interest
thereon.
The borrowers attention is invited to the provisions of sub-section 8 of Section 13 of the act,
in respect of time available, to redeem the secured assets.

Description of the Inmovable Property-
All That Part & Parcel of residential Property Bearing : “Commercial Unit/Shop Bearing No.
OF- 1001, having Super Area 1498.58 sq. ft. (139.22 sq. mtrs.) and Carpet Area 796.55 sq. ft.
(74.00 sq. mtr.) on 10" Floor, electrical and other fittings, in the “Gulshan One29” situated at
Plot No. C3 E1, Jaypee Green Wish Town, Sector- 129, Noida, District Gautam Buddha Nagar,
U.P., India, comprising of proportionate undivided impartial interest in land on sub-lease basis,
And Commercial Unit/Shop Bearing No. OF- 1002, having Super Area 1409.62 sq. ft. (130.95
sg. mtrs.) and Carpet Area 792.28 sg. ft. (73.60 sq. mtr.) on 10" Floor, electrical and other
fittings, in the “Gulshan One29” situated at Plot No. C3 E1, Jaypee Green Wish Town, Sector-
129, Noida, District Gautam Buddha Nagar, U.P., India, comprising of proportionate undivided
impartial interest in land on sub-lease basis.”

DATE : 26/12/2025 , PLACE : Noida

Authorised Officer, (Aditya Birla Capital Limited)

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulstion 6 of the Insclvency and Bankruptcy Board of India
[Insclvency Resolution Process for Corporate Persons) Regulations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF SANKALPA OVERSEAS PRIVATE LIMITED (umder CIRF)

RELEVANT PARTICULARS

Samkalpa Owarseas Privale Limiled
115,122 1588

RoG- Dalhi

11 Hame o corparaie detitor

{2, |Dale of incorporation of cafporate deblor

|3 suthanby under which corporale deltor is

i poabad | registersd

14 Corporate ety Mo / Limigsd Lianiity

ientifscation Mo of corporate debior

iﬁ. Address of the registered office and
prncipal pHice df any kol conporabe deliarn

LFAEFSDL 1 SEEF TR G 254

462, MW Groand Flaor,

Near Ceygen Factoey, Village alipur Garhi, few
Dethi - 110036

{6, |insplvency commencement dabs in respect | 18,12 2025

af corposabe debior (Dale ol recepd of order by AP, 24.92.2025]
|7, |Estimabed date of closure of insobeenoy 22.06. 2026

| rESoIlinn Pracess

] Hame and registration number of fe
risofvency prafessional acting-as imaenm
mesnlion professonal

Bidress ard e-mail of the Bilefen
Fasoluticn Prafeszional; a5 regestared with
L. |Mekosd : | Ernail; maidvimai1 iredilt com

(10 [Address ard e-mail o be used for Communiction Sddress:

correspondence with the intsrim rasolution | Mavent Restruetuning Services LLP
aralessiomal G-376. Panchshes Park, Mew Delhi 110017
Emall: clrpsanialpaverseas@amatl com
10,07 20326

Mol & |'-;'|| jenhile

Mame: Vimal Bamar

Repistraticn Mo

(il B -0H2  IP-NDO5ES ) 20-2021 7 138
Address: WV 1108, The Hyde Park, Seclor 78,
Hipida, Ustar Pradesh; 201 301,

u‘l -

11, |Last date for subimession of clalms

| 12 (Cheses of crediloeg, I ary, uncder classe
(1) of sub-sacton |6A) of sechon 21,

astertzrdd by he Bierm resciation

| prafessional

(13 [Mames of Insolvency Pratessionats A

dpntified 1o acl & Aulhorized

Fepresantatye of crediors In a3 class

[ |{Three rawnes fo each class)

114, {ia} Refevant Formes and

iy Decads of authonzed fepresentatives

| am avalable al:

Mdalice i handby aven that e Maticaal lZ_}._:l.'l:'l.’:-.'l:.' Lo Trbund, New Dl Banch « Vi has ofdered The

commencement of 8 Comperae Inscivency Resolulion Process of the Sankalpa Overseas Private

Lim#adon 16122025 {dale of recaiptaf andar o IRP is 24,12 20.25)

Thie e ilors of Sankaipa Ceersaas Prvate Limiled, are Rémaby called upan o submil ik claims wilh

proal pneor bedore 10,01.3026 o the Inlerim Resociulion Professional at the adoress mentioned against

ertry Ma. 14

Thia ingncial cradilons shall subail their caims wilh grood by ascironc meens caby, Al ofer credians

mriay auimit 1he clalms wilk proof inperson, by post o by electionic means

A financial creditor balenging lo a class, as listed against the enlry Ma, 12, shall mdicate its choice of

dilhonzed rapresentaing [iom amang he e irgataency prolessionals shad zl;_|:s-n::| eniry Wo, 13 1

actad authorized representative of the class [apecify class] in Form A - NotApplcanie

Submission of false gr meleading proals of claim shall atiract peralfias.

Weblink shitps-Tbbi govivenhomeidownloads

Sdl-

Vimal Kumar

Interim Resedution Professianal

Mis Sankalpa Overseas Private Limited

IBEIF IPA-0Z | FP-NO099S § 20202021 7 13236

AF8 valid uplo 31,12,2026

Communication Address: Mavent Restructuring Services LLP
5378, Panchshoe! Park, New Delki-110817

Email: cirpaankalpoverseasiigmall. com . mabdvimall @rediff. com

Drate: 27.92.2025
Placa; New Dalhi

S WETETETE Al LAaHABAD
(A Govt. of India Undertaking)

_11-1-& r
ﬁi?f Indian Bank

Zonal Office, Delhi Central
Indian Bank Building, 1st Floor, 17,
Parliament Street, New Delhi-110001

SALE NOTICE FOR

E-AUCGTION ON 16.01.2026

APPENDIX- IV-A" [See proviso to rule 9(1)] SALE NOTICE FOR RESALE OF IMMOVABLE PROPERTIES

E-Auction Sale Nofice for Sale of Immowvahle Aszets under the Securifisation and Reconstruction of Financial Assets and Enforcement of Secarity Inferest Act, 2002 read with
proviso to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002,
Motice is mereby given fo the public in general and in particular to the Bormower{s) and Guarantor{s)} ihat the befow described immovable properies,; morgaged/chargedtothe Secured
Craditar, the possession of which has bean taken by the Authorised Officer of Indian Bank, Secured Creditor, will be sold on “As iswhere is™, “"Asiswhatiz”, and “Whaleverthere is”
on 16.01. 2026 for recoveny of dues. The specific defails of the properties intended tobe brought to sale throuphe-auction mode are enumerated belovw:-

5. MName of the Borrower(s)/ Contact Person
M Guarantor (s5)/ &

Details of
Immovable Properly/ies

Amont ol
Secured

Physical /
Consiructive

Reserve

0. Branch Name Muobile Number Possession Debt as on
{i] i} {iiii} {iv] v} {wi} {vii) [wiii)
1.[Borrower- M5 Goval Rice Traders (Mr | par Rajesh | Entiré First Floor without Roof Rights at Property|  Physica Rs.
Prateep Goyal S/o Krishan Chand Goyal) | kyrar Prasad | Bearing No-8, Block & Pocket C-4, Sector-6,| Possession | 7,86,88,274/-+ |  Rs. Rs. 3.05 Lakhs
Rohini, Delhi, 110085, admeasuring 31.63 Sq Interest & other | 30.50
Morigagor/Guarantor:- Mr. Pradeep| (3240447136 | Mirs. Boundaries: North of Piot no. 11, South of expensestill | Lakhs Rs. 0.10 Lakhs

Goyal & Mrs. ShashiGayal

Branch: Chandni Chov

Orpen, Eastof Péot Moo 8% and West of Plat Mo, OF

Property 1D IDIB30152 1384020

realization of

Bank's dues
(a5 on

24 0F 2025)

Date and Time of e-Auction:- On 16.07.2026 betweaan 11.00 a.m, to 5.00 p.m. with unlimited extensions of 10 minutes each, Minimum Bid incremental amount is as

mentioned ahove,

Bidders are advised to visit the website (hitpss//www.baanknet. com) of our 2 auction service provider FSB Alliance Pyl Lid to participate in onfine bid. For Technical Assistance

For property details and photograph of the property and auction terms and conditions please visit; https:www_baanknel.com-and for clarifications related to this partal, please

contact PSEAlEnce Pvi Ltd, Contact No 8201220220

Bidders are advised 10 use Propenty 10 Mumbar mentionad above while saarching for the property In the wesisite with hitpsiwww. ebkray.in

Date: 24122025 Place: New Delhi

Authorised Officer, Indian Bank

A\
N

A
\AZ

Sale of Immovable propertyfies mortgaged to Bank under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (No.54 of 2002) Whereas the Authorised Officer of Indian Overseas Bank has taken possession
of the following property/ies pursuant to the notice issued under Section 1.3(2) of the Security interest (Enforcement) Rules 2002 in the following loan account with right to sell the same on "AS IS WHERE 1S BASIS AND AS |15 WHAT IS BASIS" for realisation
of Bank's dues plus interest as details hereunder and whereas consequent upon failure to repay the dues, the undersigned in exercise of power conferred under Section 13(4) of the said Act proposes to realise the Bank’s dues by sale of the said
property/ies. The salewill be done by the undersigned through e-auction platform provided atthe Web Portal (hitps://baanknel.com)

INDIAN OVERSEAS BANK

E-Auction UNDER SARFAESI Act, 2002. On 30.01.2026

EICHER MOTORS LIMITED
Regd. Office: OFFICE NO. 1111, 11TH FLOOR, ASHOKA ESTATE,
PLOT NO. 24, BARAKHAMBA ROAD, NEW DELHI 110001

NOTICE is hereby given that the certificate[s] for the undermentioned
securities of the Company has/have been lost/misplaced and the holder[s]
of the said securities/applicant [s] has/have applied to the Company to
issue duplicate certificate[s]. Any person who has a claim in respect
of the said securities should lodge such claim with the Company at its
Registered Office within 15 days from this date, the Company will proceed
to issue duplicate certificate[s] without further intimation.

e T Kind of
Name[s] of - Certificate| Distinctive | No. of s
Holder[s] FolioNa. Nos. Nos. Shares S?:Ca‘::gt{?;l?e"d
MUKUND V PATEL 1259001 To Equity and F.V.
(Deceased) 0057943 12609 | “o59199 | 100 | " Rs, 10
Place: Mumbai Name of the Claimant(s)
Date: 26/12/2025 BINABEN SHARADBHAI PATEL
FORM A
PUBLIC ANNOUNCEMENT

| {Under Regulation & of the Insolvency and Bankrupicy Board of India
{{Insobvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF PRAMEET SOFTECH PRIVATE LIMITED (umder CIRF)
RELEVANT PARTICULARS
1. [Mame of corporale debbar Pranect Soflech Privale Limiled
T T T e
5 incarporated ¢ registered
4 Conporate ddenty No, ¢ Limitad Liabity
Igentification Mo of corparate debgor
&, |Acdr=ss od the registerad office and
principal oHice i any) of eoeporate

P ZaioL2002PTO I 5130

Rapgisterad Address: 5-384 Panchehila Park
(Emund Fioor, New Db South Dalnl = 110017,

izl Tl Delle
Business Address; E-53, 3rd Hoor, Greatar Kaitash
Ennlave-I, Mew Deml— 1104348, Delhi
B |I!EEI||"-Z"|IE:.I comimencamsnl dale & 1812 5025
respech ol caporatE debim (e of receipd of pader Dy P, 2412 2[5
7 Estimaied date of closune of nsphency | 22,06, 2026
resoldonprocess |
i Marme and regisiralion number o ke M Wimal Kaimar

insotvency prafessmonal acting as intanm | Registration Ho
resHusan grolessana BBl IPA-D02 ¢ IP-HB0GES ¢ 2020-2021 S 13236
b Address and g-mail ol the Intenm Address; 1104, The Hyde Park, Sactor T8, Malda
Resohiticn Professaonal, as registesed | Uttar Pradesh 304301
wilh the Buard Ermail: vt idredifl coem
b, | Adtngss and g-mail ba b uged Tar Comemunication Address
comespondence with the miarim aweni Restruciuring Services LLP
rasHugin professianal S5-576, Fanchsheef Park, Mew Datni 110017
. Errad. Cifp, prarelseilechihgmst. cim
11, |Last date for subBimessann af claims 1001, 2026
12, |Clagses of creditors, i any, urder classs: | Mo Applicable
by of sub-sectean (6A) ol Latlion 21,
asceriained by the inferim esolutan
prodessipnal
13, |Mames of Ingakency Profacsionat
ldeiilied 10 a0l &5 Aulhorinsd
Aopresentatve af craditors @ a class
{ Threa names for each class)y
t4. |¢a) Relevart Forms and
i Detals of aushorzsd repeesentatives
e availabie
| Motica is herety given 1hat the Kalional Company Law Triounal, Naw Daini Bench - ¥1'has ordened the
: cairmencement of & Caperatd Ingaherdy Rasnlulion Prosass of the Pranes] Sofach Prviate Limiled an
1812 2025 (oaleof recaiptof cedario IRP is 24,12 . 2025)
| The creditors of Praneat Sofvach Private Limited, are hereby called upon bo submt thair claima with proof
| amar bebana 1000 2026 ta (ke e Besclutian Protessional al e address rmendiansgsd against anby
ki, 10,
The finandal crediters shal submit their deims wih proal by electronie maans only, All ather credilor
| many submmil Fie casms with proal i peesan, by pastor by elecironic means
| & finantial crackor befonging % a class, as isted agamsi the anfry Na, 12, shall indicate its chaica of
| aumnorized regraseniative fom amang the ves insolvency professionas listed against entny Mo.13 %2
| aclas auibonzed epresaniativa of the dass |specfy dass] in Form CA.- Mot bp plicabie
| Submissianoffalse or misleading procts of ciaim shall atirect panalties

Mint Applicable

Wiebir -hitps://ibbi gowin/en‘homs'downleads

Sdt-

Vimmal Kumar

Inerim Resafution Professicnal

Mis Pranest Sofiech Private Limited

IBBY [PA-002 | IP-NO0SDS ] 2020-2021 1 13236

AFA walid upbo 37122026

Commanication Address; Mavent Restructuring Services LLP
E-3T6. Panchshesl Park, Mew Dethi-110017

Email; cirp praneetsciiechifigmail.com , maidvimal liredifl.com

Crate; 27.12.2023
| Place: Mew Dethi

' FORM A
PUBLIC ANNOGUNCEMENT
iUnder Regulation & of the Insobvency and Bankmupicy Board of India

|{Insalvency Resolution Process for Corporate Persens) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF HANUNG PROCESSORS PRIVATE LIMITED (ander CIRP)

RELEVANT PARTICULARS

\.  |Mama of tompoeate debinr Hanung Procassors Private Limited
7 Date of Incorparation of corporate 09,1 2002
dabbm
fwitharity under which corporate detior
Is meorporatad / registered 5
4. |Caorpaorate ldemtity Ma.  Limited Lihility (U18201DL2002PTCA 16382
Identilicakion Mo, of coporate debloe ) .
Address of fhe negisbened oltice and 5-334, Panchshila Park. Goournd Boor, Mo
principal pfica (iF any of corparate {Delhi=1 1001 F
dablar
BE. |Imsplvency commancament date in
respect of corporate deblor
7. |Estimagad dats ol clesure of msohancy
_|resolition process
8 |Mame and régiskeation number of the
insnlvency professiona achng as
inferEm resoltion professional
&ddres= ard a-mall of the inb=nm
Besolution Prodessional, 35 registerad
with the Board
10 |Adiress and a-mall to be used far
carrespandense with tha intarem
reEsoiiion prodessiongy

FiolC- Dalhi

e

&n

(1812 2025
{{Dabe of receipt o order by IBP: 24,12 2025
122 06226

Mame: Wimal Kumar

Fapstration Mo

BB IPA-00R / IP-HODES f 2020-2021 7 13238
Bddress: W 1104, The Hyde Park, Seclor 78,
Muoicda, Utiar Pracesh, 200 301

Emall: maltsimal 1 im@eed it com
sCammunication fdoess:

Mawani Restructuring Services LLP
15370, Panchshest Park, Mow Delbd 110017
Email; cimhanunpprocessorsriamail.cam
V10,08 2R

Mot Applicabhis

)

1. |Last dase for submession of claims

T2, |CGlasses of Coaditoes, T am urdes
ciause {b) of sub-sacton (BA) of
setlion 21, ascerlaned by 1he isterm
reschition prodessanad

td  |Mames of Insglvency Professanals N
identifiad o act az Autharzed
Reprosentative ol credibors ina class

i Three names far eath classy

14 |{a] Relevans Foams and

b} Dietails of autharized reprasaniatives
art availalie al ;
Molics fs herety gleen thal the Mational Company Law Trinunal, Mew Delhil Bengh - V) has ordansd the
| pomrnencemand of a Gorporale Insabvancy Resoluion Process of the Hanung Prcessors Privato
| Limited on 18.12. 2025 |date of receipl of order o 1RP 12 2412 2025)

| The credion of Hanung Frocassors Private Limed, ane hanahy called upon 16 sulimd thesr clams wiin
| jprond ap or bafora 100720248 to1he Intanm Rasolution Professone! al tha addrass mantioned agamsl
| ety Mo, 10

| The Snarcia credifors shall submd beir cams wiih proal by elechonic mears only, Al atber cratilors
| mary submitthe caims with proof in parson, by pastor by elecironic means

| Afinancial credibor betonging %o a class, as fsted aganst the andry No. 12, shall indicate ds-chaica of
| aufhoriped nepreserdalivie fram among (ke (Heed insolyency profassianais ished against enly Mo 13 6
| actas pulhonized rapresantativa of tha cless [specify cfass] in Form G- Motdo plicable

| Submigsionof false or mislesding practs of cam shall abract penalties.

Wabing :hiftps: @b gov e enhomesdownioacs

St

Vimmal Kismar
Interim Resolution Professional

Wiz Hanung Processars Private Limited

IBBY |Pa-002 | IP-MO0ES5 ) 2020-2021 F 13236

AFA valid upto 39122026

Communication Address: Mavent Restructuring Services LLP
3376 Panchshes! Park, Maw Dedhi-110017

Email: cirphanungprocessorsi@gmail com, maidvimal {irediff.cam

| Diate: 27.12.2025
| Place: Bew Dedhi

Regional Office: Building No. 80, First Floor, Near BSNL Office, Tejgarhi
Crossing, Meerut -250005. Ph. 0121-2761701, 2762124. Fax: 2761703

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF PROPERTIES.

(Construction Organisation)
E-TENDER NOTICE
TENDER NOTICE NO: CAQIC/BSP
/25-26119 Dated: 19-12-2025 (Open

Tender) (Single Packet System)
Name of Work: "The work of
Renavation of Badminton Court and

S.| Branch Mame of the Account | Bank Dues
No. : ason

=l e e

1. | Mirzapur | MIS Anuj Tent House
Bulandshar Prop. Manoj Kumar,

Pin-203001| Rlo - Village and post
Mirzapur [Bormower},
Bulandshahar, UP-
203001

ason 17.12.2025
+ further Interest
& other charges.

Securities

| Re, 16,00,391.15 [PROPERTY 1. All that part and parcel of Double storied building on 35,50 sq.vards { 30,00 sq meter situated at Rampur

Colony at Mirzapur, Pargana Baran, and District Bulandshahar in the name of Prop. Manof Kumar vide Sake Deed bearing 5.
Mo 1577 dated 13.04.2004 Book Mo 1,Vol 739 pages 35 to 88 with sub registrar Bulandshahr, Bounded by'- East; House of
Harman Singh, West Road, Morth: Warsaan Late Sh. Chadrapal, South: House of Jalpal Singh

PROPERTY 2. Al that part and parcel of Single-Stored Commercial Building 47,710 sq. Yards sifuated at Rampur Cofony at
Mirzapur, Pargana Baran, and District Bulandshahar in the name of Prop Manaj Kumar wde Sale Deed bearing 5.Mo 9298
dated 14122011 Bock Mo 1. Vol 25345 Pages 121 to 140 with sub registrar Bulandshar, Bunded by:- East: House of Smi

Triveni Devi Mow Sh Digamber Zingh, Wesh Rasta -B'0" Wide, Morlh: House of 3h. Ompal Mow 3h Jatan Singh,  South:
Howse of 3h. Nopal Singh Mow Sh Salyaprakash

PROPERTY 3. All that part and parcel of Single storied Commercial Shop of 7.50 sq. Yards siuated at Rampur Caolony at
Mirzapur, Pargana Baran, and District Bulandshar in the name of Prop Mano] Kumar vide Sale Dead bearing 5.Mo 3819
dated 24122001 Book No, 1 , Vol 6540 Pages 391 10 384 with sub régisirar Bulandshar. Bownded by:- East: Shop of Sh
Mawab Querashi, West Shop of Sh, Krishina Deyi, Morth: Meesul Badaun Hoad, Soulh: House of 5h Mukesh Kemar

PROPERTY 4. All thal part and parcel of Open Plot of 106.87 Sq. Yards siluated at Rampur Colony at Mirzapur, Pargana
Baran, and District Bulandshar in the name of Prop, Mangj Kumar vide Sale Deed bearing 2.M0O 2352 dated 31,03, 2015
Book Mo 1 Vel4178 Pages 320 to 352 with sub registrar Bulandshar Bounded by - East: Land of Smi. Pushpa Devi, Wesl:
Land of Saifi, Morih: Way 15 Wide, South; Piotof Sh. Dharam Singh Cloth Wale

EMD|
Bid Multiplier

‘Rs, 1,19,400.00
[ Bid Muliptier Rs. 25000)

Reserve
Price !

Rs. 11,94,000.00

R, 1.43,000.00
{ Bid Multipher Ris, 250000

Rs. 14,30,000.00

R4 22 800,00
{ Bid Multiphier Rz, 250004

Rs. 2.29,000.00

Fs. 67,900.00
[ Bid Multipbar Fs, 25000)

Ra. 6.79,000.00

Branch Contact
Details

Indian Overseas Bank
Mirzapur Bulandshar (3244)
Mirzapur, Bulandshar, U.P.
e-mail-iob32dd@iob.in
Mrs. Shweta Bansal (BM)
Ph. 8925953244

Squash Courl at Old Rail Club of
3.E.C. Railway, Bilaspur.”

Tender Value: Rs. 23,38,590.00
EMD:Rs. 46 800.00 Cost of Tender
Document ; NIL Completion period
of Work: 02({Two) Months, from the
dafe of acceptance letter. Date & Time
of Tender Closing: Up to 15:00 Hours
on 16/01/2026, Date & Time of
Tender Opening: 15:30 Hrs. on
160172026,

For further details related o tender
dacument eligibility criteria and the
complete details for the above work
please contract office of the Chief
Administrative Officer'Con /S.E.C.R/
Bilaspur Pin:495004 or Dy, Chief
Engineer {Can) /S.E.C.Railway /
Bilaspur-Pin-425004 or Dy. Chief Chief

Date of E-Auction 30.01.2026 Time of E-Auction : 11.00am to 4.00 pm with auto extension of Ten minutes till sale is completed. EMD may be deposited till 29.01.2026 { before 5.00 PM) - All Property are under Symbolic Possession. The
e-auction is being held on "AS IS WHERE 15" and "AS |S WHAT 15" BASIS. Tothe bestof knowledge and information of the Authorised Officer, there are no encumbrance on the properties placed on auction. Outstanding Dues of Local Self
Government (property tax, water Sewerage, Electricity Bills etc.) to be Ascertained and borne by bidder However, the intending bidders should make their own independent inquiries regarding the encumbrances, title of propertylies &

inspect & satisfy themselves. ‘Properties can be inspected on 29.01.2026 Between 11:00A.M. to 04:00 PM (with prior appointment from bank)

The intended bidders who have deposited the EMD and require assistance in creating Login ID & Password, uploading data, submitting bid, training on e-bidding process etc. May contact authorised representative of e-auction

service provider https://baanknet.com

FOR DETAILED TERM AND CONDITIONS PLEASE VISIT WEBSITE https://baanknet.com and for bidder Registration https://baanknet.com
This Notice is also to be treated as 30 days Statuary sale notice (Subsequent sale) to borrower and Guarantors (L/IRs) Under Rule 8(6) Security Interest (Enforcement), Rules 2002

Date: 26.12.2025

Place: MEERUT

epaper.ﬁnanf:taexpress.ann". &

Authorised Officer Indian Overseas Bank
New Delhi

Engineer/ Con/ll 5.E.C.Railway
/Raipur Pin-492009, Chief Project
Manager! West /| Construction' South
East Central Railway. Nagpur -
Fin:440001 or refer on our website
WWW.ireps.gov.in

Dy. Chief Engineer/Con
cerrmanses S.E.C.Rly., Bilaspur

South Exst Central Rallway

faecrall




